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Present : H' ble Mr. D. Purkayastha, Judicial Member 
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For the resp.nents s Mr. S. lanerjee, counsel 

Heard on : 20.01.2000 	 Order on z 20.01.2000 

Purkjy3sth J.M. 

Heard the applicant in person and the N. counsel for 
the respondents, 

2. 	Ld. ounsel for the respondents, Mr. S. anerj cc has 
su}nitted that this M.A. bearing No.623/99 i not maintainable 
in View of the(f act that the 0.A. bearing No.571/1997 has 

V 	 - 
already been disposed of on 13.5,99 by this Tribunal with certain 
directions upon the respondents and the respondent.auth.rjtjes 

have disposed of the representation of the applicant as per 

direction of the Tribunal and necessary orders have been passed 

/
as per rules. So, if the applicant is aggrieved by the dCCjSjC 

taken by the respondents, he should approach the Tribunal by 
\ filing a freshpp1icati,n not by. filing M.A., 

3. 	We have considered the sunissions macic by the id. 

counsel for the respondents. We'have also he rd the r-z- -- 	- - 	-  

who Is appearing in person. Prom the records, it appears that 

the applicant filed one O.A. bearing No.571/1997 seeking relief 

in respect of, ACRS which has been disposed of by the Tribunal 
on 13.5.99 with a direction upon the rep.ndents to dispose of 
the representation of the applicant within 4 months treating that 

as a part of the same. Accordingly, the respondents disposed 
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the representation. ff1.ed by the applicant. It is also fetid 

that the applicant was given the liberty to appach the Tribunal 

again if he is aggrieved by the decision taken by the respondents. 

In pursuwice if the said order, when the respondents passed 

relevant order on 7heznber, 1999, the app1icnt has come 

before this Trjbnal by filing this M.A. bearing No.623/99 

arising out .f the O.A.571/1997. But as per the extant rules, 

the applicant should have come before the Tribunal with a fresh 

application, if he is aggrieved by the decision taken by the 

authorities. So, the M.A. is not maintainable as per rules. - 

- 3. 	In view of the above, the M.A. bearing No.623/99 is 

hereby dispised •f. The applicant is directed to file a 

fresh application challenging the validity of the impugned 

order dated 7.9.99 passed by the authorities, if he s. desires. 

4. 	Ni order is passed as to Costs. 

MEMii
I  

I-- - 

s.Ifl. 	 - 	- 


